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Fifih Lok Sabha

(ix) Siatement No. VIIIL
(x) Statement No. XIV
(xi) Siatement No. VI
(xii) Statement No. I1T
(xiii) Statement No. [V
[Placed in Library. Se¢ No. LT-3269/72.]

ANNUAL RerorTs 0¥ INDIAN InsTTTUTE OF
TrcuwoLooy, MADRAS, INDIAN INsTITUTE
oF MANAGEMENT, AHMEDABAD, THE
U. G. C. AND AuDIT CERTIFICATE
ON ACCOUNTS OF KHUDARARHH
OrIENTAL LIBRARY, PATNA

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARF. AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAV) : I beg
to lay on the Table :—

(1) A copy of the Annual Report
(Hindi version) of the Indian Institute of
Technology, Madras, for the year 1970-71.

[Placed in Library. See No. LT-3270/72)

(2) A copy of the Annual Report
(Hindi and English versions) of the Indian
Institute of Management, Ahmedabad, for
the year 1970-71.

[Placed in Library. See Nr, LT-3271/72]

(3) A copy of the Audit Certificate
dated the 19th April 1972 (Hindi and
English versions) on the occounts of the
Khuda Bakhsh Oricntal Public Library,
Patna, for the year 1970-71, under sub-
section (4) of section 21 of the Khuda
Bakhsh Oriental Public Library Act,
1969, along with an explanatory state-
ment.

[Placed in Library. See No. LT-3272/72).

(4y A copy of Annual Accounts
(Hindi and English versions) of the Uni-
versity Grants Commission for the Year
1969-70 together with the Audit Report
thercon, under suu-section (4) of section
19 of the University 'Grants Commission
Act, 1956.

[Placed in Library. Ses No. LT-3273/72)

First Session, 1971
Second Session, 1971

Third Session, 1971
Fourth Session, 1972

Fourth Session, 1972

MESSAGF. FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report the
following message rcccived from the Secretary
of Rajya Satha :-

“In accordance with the) provisions
of rule 111 of the Rules of Procedure and
Corduct of Business in  the Rajya Sabha,
I am directed to enclose a copy of the
Dentists (Amendment) Bill, 1972, which
has been passed by the Rajya Sabha at
its sitting held on the 1st August, 1972.”

DENTISTS (AMENDMENT) BILL
As Passen BY RAJYA SaBuA

SECRETARY : Sir, I lay on the Table of
the House the Dentists (Ameadment) Bill,
1972, as passed by Rajya Sabha on the lst
August, 1972,

ELECTION TO COMMITTEFE
CENTRAL ADVISORY BOARD OF ARCHAEOLOGY

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF.!8. NURUL HASAN) : Sir, T heg to
move :

“That in pursuance of paragraph 1
of the Minisiry of Education, Social Wel-
fare and Culture, Resolution No. 36/1/72-
M, dated the 13th April, 1972, the mem-
bers of this House do proceed to
elect, in such as the Speaker may
direct, two members from amoog them-
selves, to serve as members of the Central
Advisory Board of Archaeolugy, subject
to the other provisions of the said Resolu-
tion.”
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MR. SPEAKER : The question is :

“That in pursuance of paragraph | of
the Ministry of Education, Social Welfare
and Culture, Resolution No. 36/1/72-M,
dated the 13th April. 1972, the Members
of this House do pioceed to elect, in such
manner as the Speaker may direct, two
members from among themsclves, to serve
as members of the Gentral Advisory Board
of Archacologv, subject to the other provi-
sicns of the said Resolution.”

The metion was adapled.

12.08 hrs.

INCOME-TAX (AMENDMENT) BI.!,L, 1972

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
CANESH) : Sir, I beg to move for leave 1o
introduce a Bill further to amend the Income-
tax Act, 1961 and to provide for barring, in
the computation of total income in respect of
certain assessment years prior to the assessment
year 1962-63, deduction of amouats paid on
account of wealth-tax.

MR. SPEAKER : The question is :

““That leave be granted 10 introduce
a Bill further to amend the Income-tax
Act, 1961 and to,provide for barring, in
the computation of total income in respect
of certain arssessment years prior to the
assessment  year 1962.63, deduction of
amounts,paid on account‘of wealth-tax".

The motion was adopted.

SHRIT K. R. GANESH : Sir, I introducct

the Bill.

STATEMENT: RE INCOME-TAX (AMEND-
MENT) ORDINANCE

THE MINISTER OF,; STATE IN THE
MINISTRY_,  OF FINANCE (SHRI K. R.
GANESH) : Sir, I beg to lay on the Table an
explanatory statement (Hindi and English
versions) giving reasons for imunediate legis-
lation by the Income-tax (Amendment) Ordi-
nance, 1972, as required under rule 71(1) of
the Rules of Procedure aud Conduct of Business
in Lok Sabha.
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PUBLIC DEBT (AMENDMFNT) BILL}

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Sir, I beg to move for leave
1o introduce a Bill further to amend the public
Debt Act, 1944,

MR. SPEAKER : The guesiion is: '
“That leave be granted to introduce
a Bill further to amend the Public Debt
Act, 1944

The motion was adopled.

SHRI K. R. GANESH : Sir, I introduce
the Bill.

MR. SPEAKER : There are some zero hour

mallcrs.

SHRI  DINEN BHATTACHARYYA
(Sarampore) : Under rule 377 I scot to you
for two consecutive days a letter seeking your
permission to raise the matter about the with-
drawal of emergency. After the Simla Pact
the Fmergency loses iis meaniog. Let the
Government come forward with a statement.

MR. SPCAKER : These matters should

come on a motion.

SHRI DINEN BHATTACHARYYA : This
shows how the Government is dishonest.

SHRI PILOO MODY Not

dishonest, crooked.

(Godhra) :

SHRI DINEN BHATTACHARYYA: We
passed the Defence of India Rules last year
\hree minutes. They gave powers to the
government fo kecp 2 man ' without trial for
three years. Now our people are suffering.

MR. SPEAKER : He should come forward

with a regular motion.

SHRI DINEN BHATTACHARYYA : I
want that the government must clarify the
position whether they will continue with the
erergency. Shrimati Indira Gandhi says that
neither India nor Pakistan wants a war. Then
why should the cmergency continue ?

*Published in Gazette of India Extraordinary Part IT, Section 2, dated 8-8-72.
t1Introduced with the recommendation of the President.
3 Published in Gazetie of India Extra-ordinary, Part II, section 2, dated 8-8-72.



